IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAE BENCH

AT HYDERABAD.

0.A.N0.1350/96.

Date: 29=-4--19§é§

~ Between:
P.Ramana. .o Applicsnt.
“and

1. The Superintendent of Post -
Offices, Anakapalli Division,
Anakapalli. ’

2. The Post Msster General,

Visakhapatnam.
3. The chief Post Master General,
Hyderabad.
4, P.Atchayyamma. .o Respondents.
| |
Counsel for the applicynt: Sri K.Venkatesw,rj R%o.

‘Counsel for the Respond nts: Sri N. R.Devr,j.
: ’ Mone for the 4th res

CORAM: ‘ "
HON'BLE SHRI R. RANGARAJAN , MEMBER (A)

HON'BLE SHRI B.S.JAI PARAMESHWAR,MEMBER (J)

JUDGMENT .

S

{as per Hon'ble Sri R. Rangar,jan,Member (A

Londent.

|

|

Heard Sri K.Venkateswarn Rac for the applicant

and Sri ¥,R.Devraj for the. respondents. None for the

|

4th respondent.
|

The applic nt applied for the post of EDBFM

of Tanam Villa?e in pursuance of thé Notification

No. B/ED-3/411 dated 7--5-1996 (Psge 10 of the q.

R |
This Notification is translated into English and
English version is annexed at page 10 of the OJA.

AS can be seen from the Notificstion the post 1s




e
..

esr-marked for Physic,lly ﬁandicapped persons.

applicaﬁt herein and the 4th respondent had apg
, -

. for that post.

The 4th respopdent was selected

This O.A., 1s filed challenging the selection

of the Respondent No.4 and for a conseguential
to the respondents to appoint the applicant as

Tanam Village.

The main contention of the applicant 1

I -

< .
that he iilmeritorious candidate and h& has to

preferred in place of Respondent No.4.

The respondents in the reply have subm
that the Respondent'No.4 is a physically bandig
lady who has satisfied all other coﬁditions for
sald post on ?egular basis and as there wasS shg

7 8l Aremce ]

fall in the phjsidally handicapped quota,/the

Respondent No.4 was appointed.

when the O.A., was heard at length, the

learmed counsel for the respondents submitted ¢
applic,nt will also be posted in ED Posts in an

Post Offices in that unit in the next arising v

In view of the above statement of the

counsel for the respondents, the learned counse

direction
i

EDBPM,
|

ittea

apped

t+the

ot

hat the
y of the

agancy,

1 for

the applicant submitteﬁi}hat by noting the aforementioned

statement, the 0,A., may be disposed of. The

further submits that he should not be sent to a

épplicant

far off
—
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place taking revenge agginst him for filing this

(%0

O.A.

we do not want to observe anything in this connection.

Wwe are leaving it to the respondents to decide=t¢1s

issue in accordance with-rules,

In view of the above submission of the

lesrned counsel for the respondents, the.O.A.,‘i?

disposed of with a direction to the respondents {
implement the submission made by the counsel for

respondents expeditiously.

JM
(R, RANGARAJAN)
MEMBER (A)

sJA1 PARAMESHWAR)
MEMBER (J)

Qﬁ&/

Date: 29--4--1997,
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Dictated in open Court,

NOTE:

C'C’, by Friday

(B.0.)
Sofa -

(S .SIVA SANKARAM)
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Copy to: ' B i ' \

1+ The Superintendent of Post Offices,
“Anakéapalli Division, Apakapalli,

23 The Postmaster General, Visakhapatnam.

af Ths?Chief#'Post Master General, . .~ - "

. Hyderabadyd - 0 - - v

43 One copy to'Mp,K.Venkatesuare' Rao, Advocate,

CAT,Hyderabady -~ -

'8¢ Dne copy-to N;:NER:Béwraj,Srﬁtcsc;ca%;f

.sﬁ‘0“9‘Qﬂpy’tﬂ‘b?ﬁﬁﬂ);tAT,Hyderébadﬁ

' 7. One duplicate copy v
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